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IN THE CENTRAL ADMIN ISTRATIVE TRISUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No,361/94 Date of Orders: 30,3,94

BETWEEN 3

— A ——————— -

AND

1, The Sub-Divisional Engineer, e
Coaxial Maintenance. R

2. The Divisional Engineer,
Telecom, Coaxial Maintenance,
Vijayawada - 520 010, ' (

3, The Telecom District Engineer,
Nalgonda - 508 050,

4, The Chief General Manager,
Telecom, Andhra Pradesh Circle,
(Rep., Union of India},

Hudarabhad - 500 001. .. Respondents,
Counsel for the Applicant ee Mr,C.Suryanarayana
Counsel for the Respondents ee Mr,N,R,Devraj
CORAM:

HON'BLE SHRI A,B,.GOKRTHI : MEMBER (ADMV.)

HON '‘BLE SHKI, T.CHANDRASEKHARA KREDDY : MEMBER (JUDL.)
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Order of the DiviSion Bench delivered by

Hon'ble Shri A,B.Gorthi, Member (Admn,).

The applicant who belongs to 5.C, Community

was initially engaged as a casual mazdoor on 1,2,86

S0 Memedal Maintenance.
Kodad, He worked continuously and his name was shown

in the muster rolls till the end of February 1992,
However, w,e.f, 1,3.92 his name was not shbwn in the
Muster Rolls but he was being paid?lﬂG-l?. While he was
thud working he was all of a sudden and without due

—~tdima was removed from service from 13,2,1993, His
case was re-examined by the respondents and viue suncauss

Hw=6 dated 19.,7.93 he was re-engaged w,e,f, 20,7,93,
Consequently he is now working as a casual mazdoor under
the same A,E, Coaxial Maintenance, :Kodad. His claim in
this applicatioﬁ is for a declaration that his removal
from service even for the short period is void ab-initio
and for a difection Eo the respondents to grant him
temporarf status pending his absorption in the regular
éstablishment according to his seniority subject to the

provisions of the communal: roster,

2. We have heard learned counsel for both the
parties, Mr,C.,5%uryenarayana, learned counsel for the
applicant stated that the disengagement of the applicant‘

w,e,f, 13.2.93 1is irregular and it seems to have been

oréered for ho other reason than that the applicant was

initially recruited after 31,3.85., It is now well settled
: _ P

that the date of 31,3.85 cannot be made the legal basis

in the matter of disengaging casual labour, Mr,Suryanarays
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further contends that the respondents were not
justified in removing the name of the applicant

from Muster Rolls w,e,f, 1.3.92 and this denying

him payment of wages at the fate of 1/30th of the
Iegular pay scales,

3. Mr N,.R,Devraj, Learned Senior Standing
weunses IOk UIE Iesponaents Nas arawn our attention
to Annexure A-4 which is a communication from the
Asgistant General Manager, Telecommunications, Aandhra
Pradesh, It is to the effect that the éhief General

Manager, Telecom, Hyderabad has desired that casual

mazdoors recruited after 31,3.85 and continuing should

o |
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services were terminated w.,e,f, 13,2,93 er—the_reasen I

is that there was no work for him in his Unit. This

would be evident from an‘examination of the communication
from the Assistant Engineer, Coaxial Maintenance, Kodad

(A-S}. Notwithstanding the same, according to Mr.N.%. _ g
Devraj the éggg:purportgannexure A=4 was not 522323;;23§ é

A

_ e bad
Egﬂzgézégd by concerned officials and conseguently the

v

applicant was re-engaged vide Divisional Engineer,
Coaxial Maintenance, Vijayawada memo dated 19,7,93

which is at Apnexure A-6, ' .

4, Mr.C.Suryanarayana disputes the respondents’
contention by stating that Amnexure A-5 was actuslly am

after thought and that the applicant was jinformed in

_—aeE

writing that His services-were being disengaged not
only for the reascn that there was no werk in the

. e =~ ’
Sub~Divisicn but alsc because there was recruited after
31.32.85. In support of his contention he has shown us

A.E.Coaxial Maintenance, Kodad memc dated 10.2.93‘addresse6

tc the appldcant. (Memo is taken on reccrd.)

)



MR.C.Suryanarayana disputes the fact that there was no

work in the Sub~Division of the applicant. He also
é&ﬂ?ﬁtﬁiﬁtﬁﬁ“%ae%&that the applicant was nct the perscn

t#be disengaged if the respondents had applied the
L . o '
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5. ' Having heard the learned counsel for both

the parties and having perused the material on reccrd

we dispose of this application at-the admission stage
itself. From Annexure A-6 it is clear that the applicant

has been te—engaged and obviocusly therefore there is work

Maintenance, Kodad In view of this the following

directions haﬂﬂzhmem diven to the respondents:-

1. The applicant will noqbe disengaged from service

so.,long there ivaork)and in case his disengagement becomes

unescapable the respondents shall comply with the principle

ofulast come first gof

2. ' The case of the applicant for grant cf temporary

status shall be considered by the respondents in accordance

with the extant instructions and as per his seniority.

3. As regards the regular absorption of the applicant

the same will be considered by the respondents keeping
in view the seniority c¢f the applicant and also the fact

that he belongs to 5.C. Community.

4. As regards the claim of the applicant fer

~payment of wages at the rate of 1/30 th w;gi the regular i

.
pay scale for the period freom 1,.3.92 to 13.2.929,\@he

‘.
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applicant may submit a representation in that regard ="
i hiie Ao 65 A_-

witfh the authority concerned and it shallﬁfrom the date

of receipt of such representation)decide the matter in

accordance with the extant rules.

Maaras ehlall bha v ArdAor ae +n Cocta.l

T 'U i _be
(T .CHANDRASEKHARA REDHY) (A.B.GORTH]) ~

Member {(Judl.) Member (admn.)

Dated: 30th March, 1994

Ty oy

( Dictated in Open Court )}
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Deputy ﬁéglstrar\uzuc*“

sd
The Sub-Divisional Engineer,
Coaxial HMabmtenance, Kodad=-208.,

The Divisional Engineer, Telecom,
Coaxial Maintenance, vijayawada-10,

The Telecom District Engineer, Nalgonda=-050,

The Chief General Manager, Telecom, -
andhra Pradesh Circle, Union of India, Hyderabad-l.

One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.
One copy to Mr.N,R.Devraj, Sr.CGSC.CaT.Hyd.
One copy to Library, CAT.Hyd.

One spare cOpy.

pvm



TYPED BY COMPZREL BY

CHECKED B APPROVED BY

"IN THE CENIRAL ADMINISTRATIVE TRIBJNAL
HYDERABAL BENCH AT HYDERADBAD

f
TEE HON'ZELE MR.JUSTICE V.NEELADRTI RAQ
VICE CHAIRMAN,

THE HON'BLE MR.A.B.GORTHT 3 MEMBER(AD)
' AND

/
THE HON'BLE MR,TCCHANDRASEKLAR REDDY
: i ' MEMBER{ JUDL)

AND

: SR THE HON'BLE MR.R[RANGARAJAN § M(ZDMN) 4
Datedi 30 -3 1994
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